
GR 1268/2015

IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE,
LAKHIMPUR,NORTH LAKHIMPUR, ASSAM

Present:  Shri Narayan Kuri, AJS,
           Chief Judicial Magistrate,
           Lakhimpur, North Lakhimpur, Assam

G.R. 1268/2015
Under section 447/294/352/506/34 of the Indian Penal Code

State of Assam

                    -Vs-

 1. Md. Mofizul Ali
S/O: Md. Ismail Ali
R/O: Khanajan
P/S: North Lakhimpur
District: Lakhimpur, Assam    

2. Musstt. Fulesha Khatun
W/O: Md. Mannatul Ali
R/O: Khanajan
P/S: North Lakhimpur
District: Lakhimpur, Assam  

3. Musstt. Fazila Khatun
W/O: Md. Mofizul Ali
R/O: Khanajan
P/S: North Lakhimpur
District: Lakhimpur, Assam     

        ...............Accused persons

Date of offence explanation : 19.01.2016

Dates of recording evidence of PWs : 20.05.2016, 27.06.2016, 

  02.08.2016, 05.07.2018, 

                                                                          06.06.2019                      

Dates of recording statement u/s 313, Cr.P.C : 26.06.2019

Date of argument : 05.07.2019, 23.07.2019

Date of judgment : 23.07.2019

Advocates appeared in the case:-

Mr. Prasanta Dutta, Addl. P.P., for the State

Mrs. Puspanjali Chutia, Advocate, for the accused persons

Page 1 of 14



 
GR 1268/2015

2

J  U  D  G  M  E  N  T

1. The  vignette  of  the  prosecution  case  is  that  on  04.07.2015

Musstt.  Anowara  Khatun  lodged  an  ejahar  before  the  Addl.  District

Magistrate, Lakhimpur, North Lakhimpur alleging that at about 4:00 PM

on  01.07.2015  accused  persons,  namely,  Md.  Mofizul  Islam,  Musstt.

Fulesha  Khatun  and  Musstt.  Fazila  Khatun  entered  her  house  and

uttered slang words to her and her husband. Thereafter,  accused Md.

Mofizul  Islam  gave  fist  blow  to  her  husband  Md.  Abdul  Barek  from

behind as a result he fell down on the ground and when she protested

the said accused caught hold of  her hair  and dragged her from her

house for which her wearing clothes were torn and then he gave fist

blows  on  her  face  causing  injuries  on  her  teeth  and  ear.  Accused

Musstt. Fulesha Khatun and Musstt. Fazila Khatun pressed her husband

on the ground and thereafter caught his hair and gave fist blows on his

face. As they raised hue and cry the neighbouring people came and

saved  her  as  well  her  husband  from  the  clutches  of  the  accused

persons. Immediately, the accused persons left the place of occurrence

but while leaving accused Md. Mofizul Islam threatened her husband

with  dire  consequences.  She  informed  the  Silonibari  Police  Outpost

about the occurrence but the police did not take any action against

them.  Hence, the case.

2. After  receiving  the  ejahar,  the  Additional  District  Magistrate,

Lakhimpur,  North  Lakhimpur  forwarded  the  ejahar  to  the  Officer-in-

charge  of  North  Lakhimpur  Police  Station  for  inquiry  and  taking

necessary  action.  The  Officer-in-charge  of  North  Lakhimpur  Police

Station, on receipt of the ejahar registered a case vide NLPS Case No.

663/2015 under section 447/294/323/354/427/325/506/34 of the Indian

Penal Code and got the investigation into the case commenced. The

investigating  officer,  after  completing  the  investigation,  submitted

charge-sheet  under  section  447/294/352/506/34  of  the  Indian  Penal

Code against accused persons Md. Mofizul Ali, Musstt. Fulesha Khatun

and Musstt. Fazila Khatun to stand trial in the Court. 

Page 2 of 14



 
GR 1268/2015

3

3. On receipt of the charge-sheet, cognizance of the offence under

section 447/294/352/506/34 of the Indian Penal Code was taken as per

section  190(1)(b),  Cr.P.C.  The  accused  persons  entered  their

appearance  before  the  Court  after  receiving  the  summon.  The

particulars  of  the  offence  under  section  447/294/352/506/34  of  the

Indian Penal Code were explained to the accused persons to which they

pleaded not guilty and claimed to be tried.

POINTS FOR DETERMINATION:

4. The  points  which  are  required  to  be  determined  for  a  just

decision of this case are as follows:

(a) Whether the accused persons, at about 4:00 PM, on 01.07.2015, at

village Khanajan,  under North Lakhimpur Police Station,  in  further of

their common intention, committed criminal trespass by entering into

the house compound of informant Musstt. Anowara Khatun with intent

to commit an offence, and thereby committed an offence punishable

u/s 447/34 IPC?

(b) Whether the accused persons, at about 4:00 PM, on 01.07.2015, at

village Khanajan,  under North Lakhimpur Police Station,  in  further of

their  common  intention,  uttered  slang  words  to  informant  Musstt.

Anowara Khatun and her husband Md. Abdul Barek in or near any public

place, and thereby committed an offence punishable u/s 294/34 IPC?

(d) Whether the accused persons, at about 4:00 PM, on 01.07.2015, at

village Khanajan,  under North Lakhimpur Police Station,  in  further of

their common intention, assaulted or used criminal force to informant

Musstt. Anowara Khatun and her husband Md. Abdul Barek, and thereby

committed an offence punishable u/s 352/34 IPC?

(c) Whether the accused persons, at about 4:00 PM, on 01.07.2015, at

village Khanajan,  under North Lakhimpur Police Station,  in  further of

their  common  intention,  caused  criminal  intimidation  to  informant

Musstt.  Anowara  Khatun  and  her  husband  Md.  Abdul  Barek,  by
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threatening  to  take  their  lives,  and  thereby  committed  an  offence

punishable u/s 506/34 IPC?

5. During the  trial  the Prosecution  side examined 8 (eight)  PWs,

namely,  Musstt.  Anowara  Khatun (PW-1),  Md.  Abdul  Barek  (PW-2),

Musstt.  Fazila Begum (PW-3), Md. Jiyabur Ali (PW-4),Dr. Moromi Kalita

(PW-5),  Musstt.  Halima Begum (PW-6),  Musstt.  Sorifa  Khatun (PW-7),

Inspector  Nikhil  Rajkhowa  (PW-8)  and  exhibited  5  (five)  documents

(Shown  in  the  Annexure  appended  below).  After  the  closure  of  the

prosecution  evidence  the  accused  persons  were  examined  under

section 313, Cr.P.C. wherein they denied the incriminating materials put

to them from the evidence of the witnesses and declined to adduce

evidence in defence.

DISCUSSION, DECISION AND REASONS THEREOF:

6. The evidentiary facts that need to be appreciated in all the  four

points are intertwined as such let me take up all these points together

for discussion for the sake of convenience. 

7. PW-1 Musstt. Anowara Khatun, informant-cum-victim, has stated

that  the  occurrence  took  place  on  01.07.2015  at  about  4:00  PM.

Accused Fulesa Khatun rebuked her by uttering obscene words such as

'bonori' 'randi' to her from the road situated near her house for which

she remonstrated with the act and as such accused Fulesa Khatun sent

her  younger  sister  Ruksina  Khatun  (aged  8  years)  to  call  accused

Mofizul  who  in  turn  had  come  there  and  started  rebuking  her  by

uttering bad words. Thereafter, accused Mafizul entered into her house

and called her husband Abdul Barek to the road and when her husband

explained him not to quarrel and then accused Mofizul gave a fist blow

to  her  husband  in  which  she  intervened  to  stop  the  fighting.  Then

Fulesa Khatun caught her hair and grounded her, when accused Fazila

Khatun caught  hold  her.  She  tried  to  get  up,  when accused Mofizul

came and assaulted her on her ear, mouth and shoulder and tore her

wearing cloth.  People gathered out there as she raised hue and cry

when the accused persons left that place. On the following day of the
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occurrence she went to the police station but the police did not receive

her case. Thereafter after three days of the occurrence they came to

the Court  and lodged a case.  They went to  hospital  and underwent

medical treatment. She sustained injuries on lips, ear and right hand

shoulder. Ext-1 is the ejahar filed by her wherein Ext-1(1), 1(2), 1(3) are

her  signatures.  In  her  cross-examination,  she  has  stated  that

immediately  after  the  occurrence  she  had  not  gone  to  the  police

station. Previously also she had filed 4-5 ejahars against the accused

persons  in  connection  with  other  occurrences  but  no  case  was

registered with regard to those ejahars. After filing those ejahars  she

settled  those cases  at  the police  station.  She does  not  know if  her

daughter in order to grant loan from the 'gut' had taken Rs. 400/- each

from Fulesha and Fazila. 

8. PW-2 Md. Abdul Barek, one of the victims, has stated that  the

occurrence  took  place  at  about  4:00  PM on  01.07.2015.  At  first  an

altercation took place between his daughter Sarifa Khatun and accused

Fulesa Khatun from a distance and at that time he was not present in

his house and on his return to home Sarifa Khatun reported him about

the  said  occurrence.  The  house of  Fulesa Khatun  is  visible  from his

house  and  from  his  house  he  asked  Fulesa  Khatun  why  they  had

altercated.  Fulesa is  his 'vatija'  (niece).  Thereafter,  Fulesa called her

elder brother Mofizul and then Mofizul come to the road situated near

his house and rebuked him by uttering bad words. He asked Mofizul not

to rebuke him in such manner. Then Mofizul came and gave a fist blow

to him on his cheek and thereafter all the three accused persons caught

hold of his hair and assaulted on his lower part of his abdomen. Seeing

the accused persons assaulting him, his wife Anuwara intervened to

free him from the accused persons but Mofizul caught hold of her and

assaulted her by giving fist blow on her mouth, ear and tore her cloth.

Hearing hue and cry the neighbouring people came and stopped the

fighting and Mofizul left that place by threatening to kill him. After

three days of the occurrence they lodged a case in the Court. There was

delay in lodging of the FIR as they were busy with their treatment. In his

cross-examination,  he  has  stated  that  he  does  not  know  if  the
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altercation took place between his daughter and the accused persons in

connection with the money of the self help group.  He admitted to have

not told the police that the delay was made in filing the FIR due to his

remaining busy in the treatment of his wife.

9. PW-3 Musstt. Fazila Begum who has turned hostile in this case

has stated that the occurrence took place about a year ago on the road

in front of her house but at the time of the occurrence she was not

present  in  her  house.  In  her  cross-examination  by  defence  she  has

stated that she knows nothing about the occurrence. 

10. PW-4 Md. Jiyabur Ali, an independent witness, has stated that on

the  day  of  occurrence  he  had come from Arunachal  Pradesh  to  his

house by driving a loaded truck. He came to know from villagers after

returning  home  that  a  fighting  had  taken  place  between  accused

persons and Md. Abdul Barek but he was not aware of the reason for

which the fighting had taken place and who was at fault.  

11. PW-5 Dr. Moromi Kalita has stated that on 04.07.2015, she was

working  as  Medical  and  Health  Officer-I  at  North  Lakhimpur  Civil

Hospital and on that day at 4:20 PM, he had examined Md. Abdul Barek

on being escorted by police but on examination she did not found any

apparent  injury  mark  anywhere  in  the  body.  Ext-2  is  the  injury

certificate wherein Ext-2(1) is his signature with seal. PW-5 has further

stated that on the same day, at 4:35 PM, she examined one Musstt.

Anuwara  Khatun,  wife  of  Md.  Abdul  Barek,  but  on  examination,  no

apparent  injury  mark  was  found anywhere  in  her  body.  Ext-3  is  the

injury certificate and Ext-3(1) is his signature with seal. In her cross-

examination, she has stated that she did not mention the case history

in Ext-2 and Ext-3. 

12. PW-6  Musstt.  Halima  Begum  has  stated  that  on  the  day  of

occurrence,  at about 4:00 PM, she returned home from her mother's

house at Gorsiga and came to know from her 'Jah' (sister-in-law) Gulapi

Begum that a fighting had taken place between Anuwara Khatun and

her  daughter  Sorifa  Khatun  on  one  side  and  the  accused  Fulesha
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Khatun on the other side but she did not know why and where the

fighting had taken place.   

13. PW-7 Musstt. Sorifa Khatun has stated that occurrence had taken

place about 4 years ago, in the afternoon and on that day, she had

come to her father's house when an altercation took place between her

and her cousin sister Fulesha Khatun. Accused Fulesha Khatun rebuked

her using slang/obscene words and in the meantime, her father and

mother came there and upon being informed, her father scolded both

her and Fulesha Khatun as to why they had been quarreling with each

other.  Thereafter,  Fulesha  Khatun  asked  her  younger  sister  Ruksina

Begum to call her elder brother Mofijul Islam and accordingly accused

Mofijul   Islam  came  there  and  shouted  at  her  father  as  to  who

“madarchod” and “chutmarani” was fighting with his sister. Her father

asked Mofijul Islam to first hear as to what had happened but at that

accused Mofijul Islam gave a fist blow in her father's face and accused

Fulesha Khatun and Fojila Khatun got hold of the hair of her father and

laid  him  down  on  the  ground  and  thereupon  all  the  three  accused

persons assaulted her father with their hands. The said occurrence took

place outside their house on the public road by the side of the river. Her

mother  was  standing  near  the  place  of  occurrence  and  she  was

standing on the other side of the river. When her mother tried to stop

the fighting and free her father, accused Mofijul Islam gave a fist blow

on  the  chin  of  her  mother  and  accused  Fulesha  Khatun  pulled  the

'urona' of her mother and tore the same; accused Fojila Khatun tried to

get hold of the hair of her mother and while doing so she pulled the

blouse of her mother from behind and tore the same. As her mother

had told her and her two younger sisters not to come to the scene of

fighting, so they did not went to the spot and were standing at some

distance. Thereafter, the villagers assembled there and separated both

the sides from each other and stopped the fighting. Her mother took

her father to their house and the accused persons were standing on the

road. Thereafter, she went to the house of her husband. In her cross-

examination,  she  had  denied  all  the  suggestion  put  to  her  by  the

learned Defence Counsel. 
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14. PW-8 Inspector Nikhil Rajkhowa, Investigating Officer, has stated

that on 04.07.2015 while he was working as I/C of the Silonibari Police

Outpost he received the ejahar which was initially submitted by Musstt.

Anowara  Khatun  before  the  Executive  Magistrate,  Lakhimpur.

Accordingly, the Officer-in-charge of the North Lakhimpur Police Station

registered  a  case  and  entrusted  him  with  the  investigation.  During

investigation, he proceeded to the place of occurrence,  recorded the

statement  of  informant  Musstt.  Anuwara  Khatun,  prepared  a  sketch

map of  the  place  of  occurrence  and recorded  the  statement  of  the

witnesses  found  at  and  around  the  place  of  occurrence.  In  the

meantime,  informant  and  injured  Abdul  Barek  had  already  been

examined by the doctor of North Lakhimpur Civil Hospital and as such

he collected their medical report. Accused persons Mofizul Islam, Fazila

Khatun and Fulesa Khatun appeared before the police outpost and as

such he interrogated them and after arresting them released them on

bail  as  the  registered  sections  were  bailable.  On  completion  of

investigation he submitted charge-sheet u/s 294/352/447/506/34,  IPC

against  the  above-named accused  persons.  Ext-4  is  the  sketch-map

wherein Ext-4(1) is his signature. Ext-5 is the charge-sheet wherein Ext-

5(1)  is  his  signature.  In  his  cross-examination,  I/O  has  stated  the

occurrence took place at 4:00 PM on 01.07.2015 but informant lodged

the ejahar before the Executive Magistrate on 04.07.2015. In Ext-1 the

informant had not shown the cause of delay in lodging the ejahar. He

had not seized any articles in connection with this case.

APPRECIATION OF EVIDENCE

15. The evidence of PW-5 Medical Officer Dr. M. Kalita reveals that on

4.7.2015 upon examining  Md.  Abdul  Barek  and  Anuwara  Khatun  on

police requisition she did not find any apparent injury in their person.

16. The  accused persons  are  facing the trial  on accusation  under

section 447/294/352/506/34 of the Indian Penal Code. As such presence

of injury in the persons of victim is not a desiderata in the prosecution
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case.  In  the  instant  case  three  prosecution  witnesses  namely  PW-3

Musstt. Fazila Begum, PW-4 Md. Jiayabur Ali and PW-6 Musstt. Halima

Begum have not seen the occurrence but PW-4 and 6 have heard that

there had been a fight between accused persons and Md. Abdul Barek,

Anuwara Khatun and their daughter Sorifa Khatun. Although they are

not  the  eye-witness  of  the  occurrence  but  their  assertion  indeed

established the fact that on the day of the occurrence something had

happened between the accused persons and the informant. Now let me

cogitate  as  to  what  had  actually  happened  at  the  time  of  the

occurrence.

17. According  to  PW-1  Musstt.  Anowara  Khatun,  informant-cum-

victim, at about 4:00 PM on 1.7.15 accused Fulesa Khatun had rebuked

her by uttering obscene words such as 'bonori' 'randi' (prostitute) to her

from the road situated near her house for which she remonstrated with

the  act  whereupon  accused  Fulesa  Khatun  sent  her  younger  sister

Ruksina Khatun (aged 8 years) to call accused Mofizul who in turn came

there and used obscene utterance against them. Thereafter, accused

Mafizul entered into her house and called her husband Abdul Barek to

the road and gave a fist blow to her husband in which she intervened to

stop the fighting. Thereupon Fulesa Khatun caught hold of her hair and

grounded  her,  and  accused  Fazila  Khatun  caught  hold  of  her  and

assaulted her on her ear, mouth and shoulder and tore up her wearing

clothes.  She claimed to have not known if  her  daughter in  order  to

grant loan from the 'gut' had taken Rs. 400/- each from Fulesha and

Fazila. Supporting the above contention of PW-1 Anuwara Khatun, her

husband PW-2 Md. Abdul Barek, another victim has stated that at the

time of the occurrence initially an altercation took place between his

daughter Sarifa Khatun and accused Fulesa Khatun but at that time he

was not  present  in  his  house  and on  his  return  his  daughter  Sarifa

Khatun reported him about the said occurrence and as such he asked

Fulesa  Khatun  who  is  his  niece,  not  to  altercate.  Thereafter,  Fulesa

called  her  elder  brother  Mofizul  and  then  Mofizul  come to  the  road

situated near his house and rebuked him by uttering bad words and

gave  a  fist  blow  to  him  on  his  cheek  and  thereafter  all  the  three
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accused persons  caught  hold  of  his hair  and assaulted on his  lower

abdomen. Seeing this his wife PW-1 Anuwara intervened in the fight but

Mofizul caught hold of her and assaulted her by giving fist blow on her

mouth, ear and tore her cloth. He has stated that accused persons had

threatened to kill him.

18. PW-7 Musstt. Sorifa Khatun is the daughter of PW-1 and 2 and on

the day of the occurrence she had come to her parent’s house when in

the afternoon an altercation took place between her and her cousin

sister Fulesha Khatun where accused Fulesha Khatun rebuked her using

slang/obscene words and in the meantime, her father and mother came

there and upon being informed, her father scolded both her and Fulesha

Khatun. Thereafter, Fulesha Khatun called in her elder brother Mofijul

Islam  who  came  there  and  shouted  at  her  father  as  to  who

“madarchod” and “chutmarani” was fighting with his sisters. Her father

(PW-2) asked Mofijul Islam to first hear as to what had happened but at

that  accused Mofijul  Islam gave a fist  blow in her  father's  face and

accused Fulesha Khatun and Fojila Khatun got hold of the hair of her

father and laid him down on the ground and thereupon all the three

accused  persons  assaulted  her  father  with  their  hands.  The  said

occurrence took place outside their house on the public road by the

side of the river. Her mother had intervened in the dispute whereupon,

accused Mofijul Islam gave a fist blow on the chin of her mother and

accused Fulesha Khatun pulled the 'urona' of her mother and pulled the

blouse of her mother from behind and tore the same. Thereafter, the

villagers assembled there and separated both the sides from each other

and stopped the fighting. 

19. Thus the evidence of informant Mustt. Anuwara Khatunn(PW-1),

her husband Abdul  Barek (PW-2) and daughter Sorifa  Khatun (PW-7)

have mutual corroboration and a conjoint reading of the averment of

these witnesses reflects that initially an altercation took place between

Sorifa Khatun (PW-7) and accused Fulesha Khatoon and when this fact

came  to  the  ken  of  PW-2  Abdul  Barek  he  rebuked  both  Sorifa  and

accused Fulesha but the latter got enraged and called in her brother
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accused Mofijur who came there and used obscene utterances against

Abdul Barek from the road and assaulted him. Mustt. Anuwara Khatun

tried to save her husband from the clutches of accused persons when

the  accused  persons  had  also  abused  her  with  obscene  words  and

assaulted her by tearing her wearing clothes.

20. Ld. Defence Counsel has tried to cast a doubt on the prosecution

case  citing  delay  in  lodging  the  FIR  and  non-presence  of  any

explanation for this delay. This fact has been established by PW-8 I/O as

well as PW-1 and 2, but a bare perusal of the FIR shows that she had

lodged an FIR with the police station but that did not responded and as

such she lodged this case before the Executive Magistrate. So, I am of

the  considered  opinion  that  the  delay  in  lodging  the  FIR  has  been

sufficiently explained by the prosecution. The defence side has further

asserted that it was admitted by informant to have lodged 4 or 5 cases

prior to this in the police station and as such according to the defence

side  informant  bears  a  rancor  and  animosity  against  the  accused

persons. But I humbly disregard this submission of the defence on the

ground that filing of cases against the accused do not melt down the

efficacy of the prosecution case, more so except an omnibus admission

of informant nothing has been found on record. Since, the evidence of

PW-1,2 and 7 i.e. of the informant and victims are found to be cogent,

corroborative  and  inspires  confidence  in  relying  upon  it,  in  such  a

circumstance delay in filing of ejahar and filing of other cases against

the accused persons did not dilute the prosecution case. 

21. Thus  it  has  proved  in  evidence  that  accused  persons  in

furtherance  of  their  common  intention  had  hurled  abusive  words

against  the victims from the road  itself  and thereupon came to the

homestead of informant Anuwara Begum and took away her husband

Abdul Barek to scold him but instead beat him, his wife Anuwara Begum

and also threatened the informant with dire consequence. So, I am of

the  conclusive  opinion  that  the  prosecution  has  able  to  prove  the

accusation under section 447/294/352/506/34 of the Indian Penal Code

and as such all the four points are decided in favour of the prosecution. 
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DISCUSSION ON RELEASE OF ACCUSED ON PROBATION:

22. In  the  instant  case,  convict  Mofizul,  Fozila  Khatun  and  Miss

Fulesha Khatoon had trespassed in the house of their uncle and used

criminal  force  against  uncle  and  aunts  besides  using  various

unparilamentary words giving go bye to the societal norms, and as such

considering this fact I am inclined not to give the benefit of probation to

convict under section 4 of the Probation of Offenders Act, 1958.

SENTENCE HEARING:

23. Convict Mofizul Ali, Fozila Khatun and Miss Fulesha Khatoon are

heard on the point of sentence in which Mofizul  stated that he is the

sole bread-winner of his family comprising his wife, parent, three minor

children including a suckling baby. The other two convicts have also has

suckling babies besides other minor children. So, the convicted persons

have beg for pardon.

24. I have given anxious consideration to the averment of the convict

on the point of sentence and also heard Ld. Addl. P.P. and Ld. Defence

Counsel. Considering the socio-economic background of the convict and

countervailing them with the degree of  impact  of  the offence in the

society as well as hardship caused to the victim, I am of the reasonable

opinion  that  the  accused  persons  deserves  leniency  and  as  such  I

hereby impose the following sentence.

O R D E R 

25. In view of the discussion made above, accused Mofizul Ali, Fozila

Khatun and Miss Fulesha Khatoon are convicted under section under

section  447/294/352/506/34 IPC  and as  such  they  are  sentenced as

follows:

(a) U/s 447/34 of the IPC: Each of the convicted person shall pay fine

of Rs. 500/- (Rupees five hundred only) in default of payment of fine

they shall suffer simple imprisonment for a period of 7(seven) days. 

(b) U/s 294/34 of the IPC: Each of the convicted person shall pay fine

of Rs. 500/- (Rupees five hundred only) in default of payment of fine

they shall suffer simple imprisonment for a period of 7(seven) days. 
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(c) U/s 352/34 of the IPC: Each of the convicted person shall pay fine

of Rs. 500/- (Rupees five hundred only) in default of payment of fine

they shall suffer simple imprisonment for a period of 7(seven) days. 

(d) U/s 506/34 of the IPC: Each of the convicted person shall pay fine

of Rs. 500/- (Rupees five hundred only) in default of payment of fine

they shall suffer simple imprisonment for a period of 7(seven) days. 

26. The 50% of the fine amount, if so realised be paid to victim Abdul

Barek and Anowara Khatun and the rest 50% to be deposited in the

State Exchequer.

27. The bail-bonds of the convicted persons shall remain in force for

a further period of 6 (six) months.

28. A copy of the judgment is furnished free of cost to the convicts.

29. The  judgment  is  delivered  and  operative  part  of  the  same  is

pronounced in the open court on this 23rd day of July, 2019.

              

 (Shri Narayan Kuri)
Chief Judicial Magistrate,

       Lakhimpur, North Lakhimpur
Dictated & corrected by me-

  (Shri Narayan Kuri)
 Chief Judicial Magistrate,                       
Lakhimpur, North Lakhimpur 

Transcribed & types by-
Sri Narayan Chetri, Stenographer

                                Contd. …… Appendix
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A  P  P  E  N  D  I  X

WITNESSES FROM THE PROSECUTION SIDE

Musstt. Anowara Khatun (PW-1)

Md. Abdul Barek (PW-2)

 Musstt. Fazila Begum (PW-3)

Md. Jiyabur Ali (PW-4)

Dr. Moromi Kalita (PW-5)

Musstt. Halima Begum (PW-6)

Musstt. Sorifa Khatun (PW-7)

 Inspector Nikhil Rajkhowa (PW-8)

PROSECUTION EXHIBITS

Ejahar (Ext-1)

Injury certificate (Ext-2)

Injury certificate (Ext-3)

Sketch map (Ext-4)

Charge-sheet (Ext-5)

WITNESSES FROM THE DEFENCE SIDE

Nil

DEFENCE EXHIBITS

Nil    

                     (Shri Narayan Kuri)
                   Chief Judicial Magistrate,

                 Lakhimpur, North Lakhimpur
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